THE GUJARAT CLINICAL ESTABLISHMENTS
(REGISTRATION AND REGULATION) (SECOND AMENDMENT)
BILL, 2025.

GUJARAT BILL NO. 18 OF 2025.

A BILL
further to amend the Gujarat Clinical Establishments (Registration and
Regulation) Act, 2021.

It is hereby enacted in the Seventy-sixth Year of the Republic of India
as follows: -

1. This Act may be called the Gujarat Clinical Establishments
(Registration and Regulation) (Second Amendment) Act, 2025.

Short title.



Amendment 2, In the Gujarat Clinical Establishments (Registration and Regulation)
of section 9 of
Guj. 180f  Act, 2021, in section 9, for sub-section (4), the following sub-section shall be

2021. gubstituted, namely: -

“(4) If any clinical establishment is in existence at the time of the
commencement of this Act, an application for its registration shall be
made on or before 30" April, 2026 and if a clinical establishment which
comes into existence after the commencement of this Act shall, subject
to the provisions of section 18, apply for the registration within a period
of six months from the date of its establishment or on or before 30
April, 2026, whichever is later.”.



STATEMENT OF OBJECTS AND REASONS

The State Government has enacted the Gujarat Clinical Establishments
(Registration and Regulation) Act, 2021, to provide for the registration and regulation
of clinical establishments in the State of Gujarat. With a view to have effective
implementation of the Act across the State, it is considered necessary to provide a more
reasonable period of time to the clinical establishments for registration as mandated

by the Act.

This Bill seeks to amend the said Act to achieve the aforesaid object.

Dated the 1% September, 2025. RUSHIKESH PATEL.
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for provisional
Certificate of
registration.

ANNEXURE
EXTRACT FROM THE GUJARAT CLINICAL ESTABLISHMENTS
(REGISTRATION AND REGULATION) ACT, 2021.

(Guj. 18 0f 2021)

9.(1)to (3) XXX XXX XXX

(4) If any clinical establishment is in existence at the time of the commencement
of this Act, an application for its registration shall be made within three years
from the date of the commencement of this Act and a clinical establishment
which comes into existence after the commencement of this Act shall, subject
to the provisions of section 18, apply for the registration within a period of six
months from the date of its establishment or on or before 12" September, 2025,

whichever is later.

(5) XXX XXX XXX
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